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and outside, consider ourselves special
ly  fortunate that it shoud have been 
^iven to us to see the birth of this 
^reat republic. My hon. friend may 
not accept it and his heart goes back 
-to the French Revolution, or whatever 
it is. We are trying our very best 
absolutely in every way that we can 
-transform the Ufe of the people of 
-this country.

^ o  ^  t  ‘

Mr. Deputy-Speaker: The question
.s:

That the following amendment made 
t)y the Council of States in the Bill 
^  regulate certain conditions of ser
vice of the Judges of High Courts in 
Part A States, be taken into considera- 
iion:

“That for the existing enacting 
formula of the Bill, the following 
be substituted, namely; —

‘Be it enacted by Parliament 
in the Fifth Year of the Republic 

of India as follows:—* *’

The motion was adopted.

Dr. Katju: I beg to move:
“That the amendment made by 

the Council of States in the Bill 
be agreed to.”
Mr. Deputy-Speaker: The question

Is:
“That the amendment made by 

the Council of States in the Bill 
be agreed to.”

The motion was adopted.

^DISPLACED PERSONS (COMPENSA
TION AND REHABILITATION) 

BILL.
Mr. Deputy-Speaker. Before the 

lion. Minister starts, I should like to 
say that this matter was brought be
fore the House as a special Bill. As 
to what time has to be allotted to 
•this Bill has not been considered by 
the Business Advisory Committee.

The House may decide as to what 
time it will take. .

The Minister of Rehabilitatioii 
(Shri A. P. Jain): I think we should 

finish it by 1-15 p.m . today.

Mr. Deputy-Speaken Two and a
half hours. How long does the hon. 
Minister propose to take?

Shri 'A. P. Jjdn: Twenty-five to
thirty minutes.

Mr. Deputy-Speaker: In the end?
Shri A. P. Jain: Not much time; all 

things said here will have to be taken 
into account by the Joint Select Com
mittee.

Mr. Deputy-Speaker: Can we finish 
in two and a half hours?

Shri Raghavachari (Penukonda): 
We have a programme to follow as 
recommended by tihe Business Advi
sory Committee. If this new Bill 
which Kvas not considered by that 
Committee should be interposed now, 
it might result in that programme 
being upset and the House may have 
to be further extended. That is the 
only point. We will have to guard 
against such a contingency.

Mr. Deputy-Speaker: Then, finislh
this as quickly as possible.

Shri K. BL Basu (Diamond Har
bour): Let us begin and see.

Shri A. P. Jain: So far as I under
stand, the time taken by this Bill will 
not disturb the other programme of 
the House and there will be no neces
sity to extend the sittings of the 
House because of the discussion on 
this BiU.

Mr. Deputy-Speaker: What time
shall we allot for the consideration 
motion?

Shrimati Renu Chakravartty (Basir. 
hat): This Bill is only going to the 
Select Committee.

Mr. Deputy-Speaker. All right. The 
hon. Minister will take 25 to 30 minutes
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initially. If there is to be any reply, 
we will see. This matter will be 
finished by 1-15.

fiSiri A. P. Jain: I beg to move:

“That the Bill to provide for the 
payment of compensation and re
habilitation grants to displaced 
persons and for matters connected 
therewith, be referred to a Joint 
Committee of the Houses consist
ing of 49 Members, 33 Members 
from this House namely; Shrimati 
Subhadra Joshi, Shri Gurmukh 
Singh Musafir, Lala Achint Ram, 
Pandit Thakur Das Bhargava, 
Shri Hira Singjh Chinaria, Shri 
Naval Prabhakar, Shri Bibhuti 
Mishra, Shri Ramchandra Majhi, 
Dr. Pashui^ati Mandal, Shri Daulat 
Mai Bhandari, Shri Muhammed 
Khuda Baksh, Shri Rameshwar 
Sahu, Shri Khushi Ram Sharma, 
Shri Venkatesh Narayan Tivary, 
Shri Yeshwantrao Martandrao 
Mukne, Shri Raghubar Dayal 
Misra, Dr. Hari Mohan, Shri Ram- 
raj Jajware, Stiri Krishna 
Chandra. Shri Shankar Rao Telki- 
kar, Shri P. Kakkan, Shri T. R. 
Neswi, Shri K. G. Deshmukh, 
Sardar Hukam Singh, Shri Pisu- 
pati Venkata Raghavaiah, Shri 
Nikunja Behari Chowdhury, Shri 
Bahadur Singh, Shri Jasv/antraj 
Mehta, Shrimati Sucheta Kripalani, 
Shri Choithram Partabrai Gid- 
wani, Sardar Lai Singh, Shri 
Jagannathrao Krishnarao Bhonsle, 
and Shri Ajit Prasad Jain and 
16 members from the Council;

that in order to constitute a 
sitting of the Joint Committee, 
the quorum shall be one-third of 
the total number of members of 
the Joint Committee;

that the Committee sihail make 
a report to this House by the 
last day of the first week of the 
next session;

that in other respects, the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
wiU apply with such vanations
194 LSD.

{Compensation and 
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and modifications as the Speaker 
may make;

that this House recommends to 
the Council that the Council do 
join the said Joint CommiUee and 
communicate to this House the 
names of members to be appoint
ed by the Council to the Joint 
Committee.”

In order to correctly appreciate the 
provisions of this Bill and the neces
sity for introducing it, it is necessary 
to go broadly into the histbry of our 
negotiations with Pakistan in respect 
of evacuee property. I will take the 
House back to 1947 when in the first 
Inter-Dominion Conference it was 
decided to set up a Committee of two 
officers from each Dominion to con
sider the question. That Ccmmittee 
unanimously recommended that the 
Dominion in which the evacuee agri
cultural property is situated shall 
acquire it on payment of fair value, 
except that part thereof wherein the 
Government concerned has accorded 
permission to exchange or sale by 
private negotiation or has allowed 
restoration. The fair value was to be 
assessed by a Joint Valuatioi> Board 
according to the average prices pre
vailing for similar land between June 
1927 and June 1947 and the difference 
between the total value in the two 
countries was to be paid in the form 
of bearer bonds of a general issue 
bearing l i  per cent, interest free of 
income-tax. In other words it was 
accepted in principle that there should 
be an exchange of the agricultural 
property on a government to govern
ment level and that the debtor country 
should pay to the creditor country in 
respect of the difference of the value 
of ttie agricultural property in the 
two countries by the issue of bearer 
bonds bearing interest.

In regard to urban property, the re
commendation was that the Govern
ment of the Dominion in which the 
evacuee property is situated shall 
provide facilities to evacuees as also 
to private agencies working on their 
behalf to enable transfer to be effected 
by sale, exchange or otherv’ise. To
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put it shortly in respect of urban pro
perty, the recommendation was that 
sales and exchanges may be effected 
by the individuals. The recommenda
tions of this officers’ committee were 
finally considered by the Inter
Dominion Conference in January, 1949 
and an agreement was anived at
which is the well-known Karachi 
Agreement.

In regard to agricultural property, 
jthis Conference decided that, with a 
view to collecting the data, whicb 
would enable an early decision to be 
reached regarding the disposal of
agricultural property, to exchange 

copies of revenue records and of exist
ing records bearing on the question 
of land prices.

In regard to urban property,* it was 
agreed that the evacuee owner shall 
have the right to transfer his pro
perty by sale, exchange or otherwise, 
subject to such rights as may have 
been acquired by the Prov’ iu-ial or 
the Dominion Government as the case 
may be. Further, it was also agreed 
that the Custodian will prepare for 
the six-monthly period ending 30th 
June and 31st December each year in 
duplicate for each locality giving 
particulars of evacuee urbarj immov
able property situated therein, the 
names of the evacuee owners and the 
lease money assessed, with a;i addi
tional column showmg the rent 
collected, deductions made therefrom 
and the balance payable to each 
evacuee owner. This arrangement 
would apply mutatis mutandis to 
rents of agricultural properties.

Pakistan has been relying all along 
on this Karachi Agreement, but we 
have to see to what extent Pakistan 
has adhered to the provisions of the 
1949 Agreement, i.e., the Karachi 
Agreement. Twenty-six days after 
the Karachi Agreement was signed, 
Pakistan, without consulting India, 
promulgated an Ordinance under 
which every visitor to Pakistan was 
required to obtain an income-tax 
clearance certificate testifying that no 
income-tax was due from him before

he could leave Pakistan. This made 
the provision with regard to the ex
change of urban evacuee properties 
very difficult to work. When we took 
up the matter with Pakistan, they 
made an exemption for fifteen days 
visits, but even that was too short. 
Things did not end there, but on the 
16th February, 1949 Pakistan issued 
an order, again without consultation 
with India, slashing rents on all 
urban evacuee property. The Muslim 
refugee occupants of non-Muslim pro
perty were given a remission of as 
much as 80 per cent, of their rents, 
further reduction being allowed for 
prompt pajnment of rent. In the case 
of non-refugees, a remission of 33 per 
cent, was also allowed. By this arbi
trary reduction of rent, Pakistan 
correspondingly reduced the value of 
these properties. What was then the 
use of entering into an agreement 
that properties would be exchanged 
at a private level when by an arbitrary 
act Pakistan could reduce the value 
of these properties so radically?

In order to even out things, another 
conference was held in June, 1949, 
but nothing came of it.

Following the conference, on the 
26th July, 1949. Pakistan promulgated 
an Ordinance banning the sale and 
exchange of evacuee property. We 
had no other option except to take 
similar steps on the 30th July, 1949. 
Now, to harp on the private exchanges 
of property in the face of what was 
done by Pakistan, completely making 
it impossible to make any exchange 
of this property, is something which 
I would say is extremely, to put it 
very mildly, unbecoming.

With regard to agricultural pro
perties, the revenue papers have been 
exchanged to a large degree, but the 
very important condition of the 
exchange of accounts of the rents has 
not been fulfilled. It is a fact which 
can hardly be controverted that both 
so far as lands and urban property 
are concerned, refugees on this side 
have left far more valuable properties
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than the migrants from India to Pakis
tan. It was not in the interests of 
Pakistan to furnish these accounts, 
because, as a consequence o f these 
accounts, they would have to make 
remissions of the balance and they 
had no intention of doing so.

Thijigs went on hanging for some 
years. There was a complete stale
mate. In June, 1950, during the course 
of the Indo-Pakistan Conference, we 
again took up the matter of immov
able property, agricultural land and 
urban properties. We made a sugges
tion to the "Pakistan delegation that 
the properties might be exchanged at 
governmental level; their values might 
be assessed in an ad hoc manner, and 
the difference between the values of 
the properties in the two countries 
be determined roughly. The debtor 
country should be prepared to pay the 
amount agreed upon between the two 
countries. We also made it clear that 
we would not insist on the pa3Tnent 
of the last pie; we were prepared to 
come to a settlement on a figure 
which might be well within the pay
ing capacity of Pakistan. Nothing 
came of it.

Then, on the 13th October, 1952, we 
made formal proposals to the Pakistan 
Government. Tihose proposals were 
that the two Governments should
take over the evacuee property left
behind in their respective territories 
and compensate the evacuee-owners 
according to the principles which may 
be decided upon by negotiation bet
ween the two countries. If direct
negotiations proved unfruitful, the 
Government of India would be pre
pared to refer the question of the
metttiod of valuation to arbitration by 
an international tribunal agreed upon 
between the two countries. If it was 
so desired, the matter might be refer
red to an international court or any 
ad hoc court consisting of the nomi
nees of the two countries. Again we 
met with disappointment.
XI A.M.

On the 5th March, 1953. the Pakis
tan Govemmeni rejected our proposal
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not only for a government to govern
ment settlement, but also for a reference 
of the matter to an impartial body. 
Shortly after, however, Khwaja Nazim- 
uddin suggested that a settlement of 
all outstanding issues between the two 
Governments by negotiations and per
sonal discussions might be attempted. 
The same thread was picked up by Mr. 
Mohammed AU, and the Prime Minis
ters of India and Pakistan had a sort 
of general talk about the problem of 
evacuee property in London and in 
Karachi. In consequence, we sent our 
officers’ delegation to Karachi, and dis
cussions were held in the months of 
July and August.' Unfortunately, with 
regard to immovable property, during 
the course of these discussions, there 
could be no settlement. In regard to 
agricultural property, our officers 
pointed out to Pakistan that practically 
all the records iiad been exchanged, 
and that both India and Pakistan were 
in possession of the facts. Only some 
records in regard to the non-a^reed 
areas which represented less than eight 
per cent, of the total evacuee agricul
tural land in India x'emained to be ex
changed. We suggested that these 
comparatively few records should not 
stand in the way of a settlement. 
They, however, refused to commit 
themselves to a government to gov
ernment settlement in regard to the 
agricultural property. Again, in re
gard to urban property, they said 
they were not prepared to discuss 
the full implications of the sug
gestion to effect exchanges and sales 
privately. Now, there is one aspect of 
it, which is rathw an important aspect. 
I'i'o one can say that the values of the 
evacuee properties in the two countries 
are equal, and therefore, some hard 
core will be left over. What we have 
all along been urging upon Pakistan is: 
“Assuming that we agree to the ex
change of properties by individuals, 
what wiU happen to this core of the 
property? Do you agree to make pay
ment for the core of the property that 
is left over, after all the exchanges have 
been effected” . To that, they have never 
given any satisfactory answer. We 
have also asked them, “How long do 
you want to give trial to the system of
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private exchanges?” We have got some 
past experience, namely from January 
to June 1949, and during that period of 
five to six months, only a few dozen 
properties could be exchanged or sold 
in me two countries. Even when there 
was some possibility of the sale of pro
perties in Paki5:tan, sin artificial agita
tion was kicked up, and the sale becsime 
impossible. It will thus be seen that all 
our efforts to come to a settlement about 
evacuee properties at a government to 
government level have been turned 
down by Pakistan.

Undeterred by their continuous re
fusal, we went on pursuing a settlement 
by negotiation. When the two Prime 
Ministers met in August, it was agreed 
that a further conference would be held 
within one month. The House will re
call that a Press Communique was issu
ed to that effect. We suggested to Pak
istan to hold a conference in the third 
week of September. They did not re
ply. Our Prime Minister wrote a nimi- 
ber of letters to the Prime Minister ol 
Pakistan continuously pressing upon 
him to convene a meeting of the ofllcers 
of the two Grovemments, and to come 
to a settlement with regard to all kinds 
of evacuee properties. We received a 
communication from Pakistan last Feb
ruary, in which they alleged that quasi
permanent allotment of urban evacuee 
property contemplated under the in
terim compensation scheme had created 
a new situation prejudicial to the pro
posed further discussions. We made it 
clear to them that we had k ^ t the title 
of the evacuees intact, and that it had 
not been affected by our quasi-perma
nent allotments, and therefore, it should 
not stand in the way of a settlement by 
negotiation.

Ultimately, on the 12th April, we got 
another commimication from the Prime 
Minister of Pakistan, that it would take 
some time before the Pakistan Govern
ment could examine the various issues 
relating to evacuee properties. The 
question of evacuee property has been 
before India and before Pakistan, for 
the last six years and more, and at this

stage, they say, that they would take 
more time to consider this question. In 
the light of the dilatory and obstructive 
tactics that have been followed by Pak
istan, we are left with no doubt that 
they do not want a settlement, and 
therefore, we were driven to the neces
sity of taking some steps.

I find that in today’s The Statesman, 
Mr. Shoaib Qureshi, the Pakistan Min
ister for Refugees has characterised 
our action as indefensible, unilateral 
and immoral—I believe the report is 
correct. In the light of what I have 
said, can it be said that the action is 
indefensible? We have been driven to 
take this action, by the obstructive at
titude of Pakistan. Unilateral it is, be
cause we had no other opUon, and Pak
istan was not prepared to come to a 
settlement. As regards its being 
‘immoral’, let us examine that question 
with respect to evacuee properties. The 
position today is that they are fast 
deteriorating. Every rainy season, a 
large number of houses—may be several 
hundreds—collapse. In fact when I see 
a report in the newspaper that a hoiise 
has collapse, I have a depressing feel
ing that it might be an evacuee property 
house; and in many cases, my feeling 
has turned out to be correct In the 
city of Delhi, there was a report that a 
house had collapsed, and four persons 
had been buried and killed. I made 
inquiries and found that it was an eva
cuee property house. Similarly, a re
port appeared that in Amrftsar, a house 
had collapsed and some persons had 
died. On enquiry, I found that it was 
an evacuee property house. In Bombay 
and other places also, a large number 
of evacuee property houses is going to 
ruins. In fact, the municipal authori
ties of Bombay have issued notice 
against the Custodian, to prosecute him 
for keeping the houses in such a dan
gerous condition, dangerous not only to 
the occupant, but also to the passers-by 
and the neighbours-

In these circumstances, we felt that if 
any further delay occurred, there mlj^t 
be no evacuee property left to argue
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about; it would mean a national loss to 
us and it would mean a national loss to 
Pakistan. Even then, Pakistan has not 
cared to see or to appreciate our point 
of view. The House is well aware that 
all the agricultural lands and most of 
the urban properties have been allotted 
to the refugees both here in India and 
in Pakistan. They have been using 
those properties for the last six years 
or so.

Shri Molchand Dube (Farrukhabad 
Distt.—North): The hon. Minister is 
not audible in the Hou^e.

Mr. Depttty-Speaker: The loud
speaker arrangement has failed. Per
haps if the hon. Member comes 
nearer, he will be able to hear better.

The Minister of Law and Minority 
Affairs (Shri Biswas): The electric 
current is gone.

Shrimati Renu Chakravartty: He
may speak louder.

airi A. P. Jain: It would be impos
sible either for India or for Pakistan 
to conceive that all these large 
numbers of i>ersons, numbering 
millions, should be dislocated 
from either lands or houses. In a 
way, at least so far as the use of the 
property is concerned, it has become 
frozen. So any system ol private ex
change, if it is to be effective, must 
mean disturbance ol mflUons of persons 
who have been settled on land and in 
houses and other types of property 
both in India and Pakistan, and such 
a contingency at least so far as I am 
concerned, is inconceivable. It will 
mean misery, utter misery, to millions 
of persons on either side.

As I said a few minutes ago, the ques
tion about the hard corfr—assuming that 
all the properties in India and Pakistan 
are exchanged—i.e, property that may 
be left over either oiis this side or on 
that side, remains. I make bold to say 
that a large amount of property will be 
left over on the other side. What about 
that? Pakistan has never offered any 
solution about this bard core. So tak
ing all these things into consideration, 
any dislocation would mean misery to

Large numbers of persons. Pakistanis 
refusal to make any reasonable and 
rational suggestion about the hard core 
that may be left over, even if we as
sume theoretically that it is possible to 
exchange properties left us with no 
option except to take the step which we 
have taken. And to call this step 
‘immoral’ is the height of perversity, I 
must say.

Now, this is the history of evacuee 
property which has con^lled  us to take 
this step* and I say that the action 
which we have taken has ccnne none 
too soon. Mr. Shoaib Qureshi is also 
reported to have said that he would 
never agree to a government to govern
ment settlement of the issue. To this,
I say that we shall never agree to an 
individual exchange and sales of pro
perty unless a satisfactory guarantee is 
given to us about the payment in res
pect of the hard core that is left over. 
In fact, after what Mr. Shoaib Qureshi 
has said, that there is no ground left 
for further negotiations, even that 
question does not arise.

Now, after this brief introduction, I 
will refer to some of the imi>ortant pro
visions of the Bill. Clause 4 of the Bill 
provides for applications for the pay
ment of compensation. Now after the 
application has been received, imder 
clause 5 the settlement officer will deter
mine the public dues due from the 
claimant. Tublic dues’ are defined in 
clause 2, namely, arrears of rent in 
respect of any property allotted or leas
ed to the displaced person, any amount 
recoverable from the displaced person 
on account of loans granted to him by 
the Central Government or a State 
Government or the Rehabilitation Fi
nance Administration, the amount of 
purchase money or any part thereof and 
any interest on such amount or part 
remaining unpaid and recoverable from 
the displaced person on accoimt of trans
fer to him by the Central Government 
or a State Government of any property 
or any interest therein, and any other 
dues which may be declared by the 
Central Government by notification in 
the Official Gazette to the public dues 
recoverable from the displaced person. 
After the determination of the public
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the application will be forwarded 

together with the relevant record to 
the Settlemait Commissioner for the 
determination ot compensat’on. In de- 
terminmg compensation, the ^ttlement 
Commissioner shaU deduct the amount, 
if any, of the public dues recoverable 
from tJie applicant and where any 
communication is received from an:< 
tribunal under section 32 of the Dis
placed Persons <Debts Adjustment) Act 
1951, the debts payable by the applicant 
in ^cordance with the provisions of that 
Act, and any other dues that may be 
Tprescribed. The House wiU remember 
that when the Displaced Persons (Debts 
Adjustment) Act, 1951 was enacted, an 
express provision was made in it that 
the amount under any decree passed 
under that Act could be recovCTed only 
after certain adjustments and deduc
tions from the compensation. Now 
this compensation can be naid either 
in cash, or in Government bonds, or 
by sale to the displaced person of any 
property from the compensation pool 
and setting ofE the purchase mbney 
against the compensation payable to 
him, or by any other mode of transfer 
to the displaced person of any pro
perty from the compensation pool, and 
setting off the valuation of the proper
ty against the comoensation payable 
to him, or by transfer of shares or 
debentures in any company or corpo
ration or in such other form as may 
be prescribed. All this has been 
laid down under clause 7. H there is 
a dispute between two or more persons 
as to who is entitied to receive the comt- 
pensation—this also Includes any 6 ^  
pute as to who are the successors-in- 
Interest 9t any deceased claimant—the 
following procedure wiU be adopted. 
The Settlemoit Commissioner may, after 
m a k in g  inquiries in such manner as 
m a y  be prescribed, decide the dispute; 
i f  it is a simple matter, he will himself 
decide the dispute. If it is a compli
cated matter, he will refer the dispute 
for the decision of a civil court. Even 
where he chooses to decide the dispute 
himself, the person aggrieved will have 
the right to go to the civil court. Section 
9 deals with agricultural properties in

PEPSU and Punjab where certain noti  ̂
fications were issued and lands were 
settled on a quasi-permanent basis. This 
is a special provision introduced wi& a 

' view to effect an easy settlement of 
those properties. Section 10 provides 
for payment of rehabilitation grants to 
displaced persons. Here it may be per
tinent to observe that the displaced 
persons who will be entitled to the 
rehabilitation grant will not only ue 
those who have filed claims, but also 
others.

Chapter III is a very important 
chapter. Section 11 provides for the 
acquisition of title in evacuee property 
for a public purpose that is for the 
relief and rehabilitation of displaced 
persons, including payment of com
pensation to such persons. This pro
perty will be acquired by the issue 

, of a notification as referred to in sub
section (2) and the notification may 
relate to all evacuee property gene
rally, or any class of evacuee pro
perty, or all evacuee property situated 
in a particular area, or any particular 
evacuee property. The House is well 
aware that there are various kinds of 
properties—agricultural property, rural 
houses, urban houses, business pre
mises, industrial premises, etc., and 
it is, therefore, necessary that the 
Government should have a wide power 
to issue notifications in respect of all 
evacuee property generally, or any 
class of evacuee property, or evacuee 
property situated in a specified area, 
or any particular tjrpe of evacuee pro
perty.

Section 12 is a very imjxjrtant 
section. It lays d o ^  that “There 
shall be paid to an evacuee compensa
tion in respect of his property acquired 
under section 11 in accordance with 
such principles and in such manner as 
may be agreed upon between the 
Governments r̂f India and Pakistan” . 
We have not yet abandoned the hopes 
of a final settlement and we do not 
want ^at this law should come in 
the way of a final settlement with 
Pakistan. As and when we acquire a 
property, we shall make a book entry 
to the credit of the evacuee about
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the value of that property, and when 
there is a settlement with Pakistan 
with regard to evacuee properties in 
the two countries, we shall be pre
pared to give credit to the evacuee 
in accordance with the principles 
agreed to between the two countries.

Secy on 13 deals with the compensa
tion pool, which shall consist of all 

' evacuee property acquired under 
section 11, such cash balances as are 
lying with the Custodian and contri
butions made by the Government of 
India to the compensation pool. The 
contribution by Government has 
already been defined and it is “the 
lô ans so far advanced to displaced 

persons from West Pakistan, the pro
perties built by the Government for 
their rehabilitation and the provision 
made till May 1953 for their rehabili
tation for the future under the Five 
Year Plan or otherwise. ..”

Section 14 provides that any pro
perty forming part of the compensa
tion pool will be free from attach
ment, etc.

Section 15 provides for the manage
ment of the compensation pool. Gov
ernment may appoint either managers 
or managing corporations who will 
have the right to manage the property 
and dispose it of.

Section 16 is another important pro
vision. It provides for the setting up 
of a welfare corporation. The Re
habilitation Ministers’ Conference in 
1952 recommended that compensation 
may be paid in respect of the pro
perties left by educational and medical 
trusts In Pakistan. This section pro
vides that the compensation so pay
able will not be given to the individual 
trust, but it will be given to this 
omnibus corporation which will 
utilise it for the purpose of catering 
to the educational and medical needs 
of the displaced persons.

Another important section, to which 
I would like to draw the attention of 
the House, is section 28, which pro
vides that “where a displaced person 
is in lawful possession of any pro
perty comprised In the compensation

pool which is transferred to anothei 
person under the provisions of this 
Act, then, notwithstanding anything 
contained in any other law, the dis
placed person shall, without prejudice 
to any other right which he may have 
in the property, be deemed to be a 
tenant of ttie transferee for a period 
of two years from the date of the 
transfer and shall not be liable to be 
ejected during that period” . We 
llhought that in order to minimise the 
chances of dislocation, the displaced 
person should have a minimum period 
of two years during which the tenancy 
i  ̂ secured. So far as non-displaced 
persons are concerned—and there are 
quite a large number of them— t̂hey 
will be covered by the ordinary law 

. of the State. In practically all the 
States, there are rent laws which give 
some protection to the tenants and the 
non-displaced persons will get the 
same protection.

Section 35 provides for the valida
tion of certain action taken before the 
commencement of the Act. The House 
is aware that we have already formu
lated a scheme for the payment of 
interim compensation, which is being 
worked upon, and this section will 
validate all the acts done* and pay
ments made under the interim com
pensation scheme, by virtue of law.

These are the important provisions 
of law, which I thought I might bring 
to the notice of the House. We have 
taken care to make the Bill as com
prehensive as possible. In fact, in a 
Bill of this nature, provisions of a 
general nature have got to be there, 
because the problem, with which this 
law deals, is one of vast complexity, 
and the enacted law will have to be 
supplemented by by-laws, rules and 
regulations. I hope toe House will 
accept the motion made by me.

Mr. Deputy-Speaker; Let me place 
the motion before the House, but I 
have been informed by the Minister 
of Parliamentary Affairs that the Gov
ernment wants to include one more 
name in the list of members of the 
Joint Committee.
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Sbri A. P. Jain: Yes, Sir. I want to 
add a 34th name and it is that of 
Shri Mohd. Hifzur Rahman.

Mr. Depaty.Speaker: I will put it
as the 32nd name and the Deputy 
Minister’s and the Mover’s as the 33rd 
and 34th names.

Motion moved:
“That the Bill to provide for the 

payment of compensation and re
habilitation grants to displaced 
persons and for matters connected 
therewith, be referred to a Joint 
Committee of the Houses consist
ing of 50 members..........”
Shri A. P. Jain; Please make it as 

51 Members and let there be 17 from 
the other House.

Mr. Deimty-Speaker: Agreed.
Motion moved:

“That the Bill to provide for 
the payment of compensation and 
rehabilitation grants to displaced 
persons and for matters connected 
therewith, be referred to a Joint 
Committee of the Houses consist
ing of* 51 members, 34 members 
from this House, namely, Shri- 
mati Subhadra Joshi, Shri Gur- 
mukh Singh Musaflr, Lala Achint 
Ram, Pandit Thakur Das Bhar- 
gava, Shri Hira Singh Chinaria, 
Shri Naval Prabhakar, Shri 
Bibhuti Mishra, Shri Ramchandra 
MajW, Dr. Pashupati Mandal, 
Shri Daulat Mai Bhandari, Shri 
Muhammed Khuda Baksh, Shri 
Rameshwar Sahu, Shri Khushi 
Ram Sharma, Shri Venkatesh 
Narayan Tivary, Shri Yeshwant- 
rao Martandrao Mukne, Shri 
Raghubar Dayal Misra, Dr. Hari 
Mohan. Shri Ramraj Jajware, 
Shri Krishna Chandra, Shri 
Shankar Rao Telkikar, Shri P. 
Kakkan, Shri T. R. Neswi, Shri 
K. G. Deshmukh, Sardar Hukam 
Singh, Shri Pisupati Venkata 
Raghavaiah, Shri Nikunja Behari 
Chowdhury, Shri Bahadur Singh, 
Shri Jaswantraj Mehta, Shrimati 
Sucheta Kripalani, Shri Choithram 
Partabrai Gidwani, Sardar Lai

Singh, Shri Mohd. Hifzur Rahman,
Shri Jagannathrao Krishnarao 
Bhonsle and Shri Ajit Prasad Jain 
and 17 members from the 
Council;

that in order to constitute a 
sitting of the Joint Committee the , 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the 
last day of the first week of the 
next session;

that in other respects the Rules 
of Procedure of this House re
lating to Parliamentary Com
mittees will apply with such 
variations and modifications as 
the Speaker may make;

that this House recommends 
to the Council that the Council 
do join the said Joint Committee 
and communicate to this House 
the names of members to be 
appointed by the Council to the 
Joint Committee.”

I want to suggest to the House that 
the discussion on this Bill may be 
over by 1 o’clock. I am informed by 
the Minister of Parliamentary Affairs 
that in that case a message can be 
carried to the other House so that 
they can take the necessary action. 
Otherwise there will have to be a 
separate sitting of the other House. I 
propose allowing fifteen minutes to 
each speaker. The debate will be 
over by 1 o’clock, and I will put the 
motion for consideration at 1 o’clock.

Shrimati Rena CSiakravartty: When 
will the debate, as far as Members 
are concerned, conclude?

Mr. Deputy-Speaken I hope fifteen 
minutes for the Minister would do.

Shri A. P. Jain: I will require only 
five minutes.

Mr. Depnty-Speaker: I do not pro
pose to call hon. Members who are 
On the Select Committee.
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Shrimati Renu Chakravartty: Mr.
Deputy-Speaker, we have heard the 
long history of this evacuee property 
and compensation pool. It has really 
been a long and painful history of 
broken promises, and what is worse, 
the heart-breaks that have accom
panied it as far as the refugees on 
both sides are concerned. From time 
to time, as the relations between 
Pakistan and India have improved, we 
have made certain progress; again 
when we have fallen apart; then the 
whole thing has come to a standstill; 
acrimonious controversy has started. 
It is a peculiar situation that has 
arisen out of the peculiar relation 
between India and Pakistan who are 
so Closely related to each other. Be
hind all this is the imperialist intrigue, 
as a result of which we have come 
to such a position that there is absolu
tely no chance at the moment of any 
sort of settlement. As a result of this 
backgrouTid, we have to realise that 
it is the common people who have 
suffered throughout, and when we 
bring forward a Bill of this nature, 
we must see that the common people, 
whether they are Hindus or whether 
they are Muslims, do not suffer. We 
on our part know what it is, what 
an amount of suffering the refugees 
-have undergone and we are quite 
agreeable that something must be 
done about the evacuee property and 
the refugees who have been expec- 
tanctly waiting for years and years 
should get their legitimate share. 
In spite of everything, in spite of the 
unilateral action that we have had to 
take, there is in this Bill a clause 
whereby some sort of a settlement 
between India and Pakistan is stiU 
needed. I forget the exact number of 
the clause but it says that the com
pensation which Government will pay 
to the evacuee will be held in trust, 
till there is a settlement between 
India and Pakistan. The possibility of 
a settlement between the two coun
tries On the basis of common good
will and understanding is still open. 
Therefore, it is from this point of 
view that I am going to make a few 
remarks, so that we may see that the 
refugees get the maximum benefit, and
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yet, at the same time the Muslim 
evacuees, who have still claims out
standing, also do not suffer.

Sir, we have heard again and again, 
certain policies being enunciated by 
the Minister on the floor of the House 
giving guarantees that the houses, 
lands and other properties of the 
smaU holder, whether they are Mus
lims or Hindus, will be safeguarded, 
and those who have left for legitimate 
reasons do not suffer. Even in our 
parts, to which this Bill does not 
apply, we have seen how, in spite of 
the Minister’s assurances that such 
property will not be touched for refu
gee rehabilitation the machinery that 
functions has brought about hardships. 
Mr. Jain knows it. I have brought 
specific cases to his notice. That is 
why in regard to this Bill I would 
like to have certain matters clarified.

The first thing I would like to know 
is what is evacuee property. Now 
there is a pool of certain properties 
which have been taken over by the 
Custodian, I remember, in the course 
of the discussion on the Evacuee Pro
perty Bill, sometime in August 1952, 
certain amendments were incorporated 
which made matters easier for 
evacuees—for instance, the term ‘in
tending evacuee’ was done away with. 
There are many cases in which those 
people who have come back under this 
category have preferred appeals against 
Custodian’s claims. They have con
tended against the decision of the 
Custodian to take over their pro
perties. Now what is going to happen 
to those pending appeals? Will such 
properties form part of the evacuee 
pool, or will a decision be given on 
such appeals, and it is only then that 
such properties will be taken over by 
Government. The position has to be 
clearly stated in this respect.

[P a n d i t  T h a k u r  D a s  B h a r g a v a  in  the
Chair'i

As a matter of fact, I remember 
listening to the speech of an hon. 
Member in this House when amend-
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[Shrimati Renu Chakravartty] 
ments were introduced to Evacuee 
Property Bill who had cited certain 
specific instances. I definitely remem
ber a case where the Bombay High 
Court had said that it was a matter 
in 'which though the High Court had 
no jurisdiction they were of opinion 
that the property could not be declared 
evacuee property. The hon. Minister 
then gave an assurance toat he would 
look into it personally: I do not know 
to what extent it has been honoured. 
As far as I know—this appeal is still 
hanging fire although almost two 
years have passed.

The second point I wish to make 
is this. There are certain people who 
have come back in accordance with 
the terms of the Delhi Agreement. 
Some of them have come back quite 
recently. Now, what is to happen to 
their property? These are matters on 
which we want a clarification. We 
do, of course, want that our refugees 
should get at least a part of tihe 
value of the property that they have 
left behind from the evacuee pool the 
value of which is fast diminishing on 
accoimt of deterioration. Yet at the 
same time we should see that no 
injustice is done to the genuine cases 
of the Muslim evacuees.

Coming to the Bill itself, 1 want to 
make certain observations. In the first 
place I would like to take clause 28- 
Now in Delhi we know there are 
hundreds and hun(^reds of families 
who have been in possession of pro
perty which is today evacuee property. 
Not all of them are displaced persons; 
some of them are ordinary workers 
living in them; some of them are 
small traders; some of them are very 
poor people who have somehow or 
other managed to live in these houses 
for years. Now the hon. Minister says 
that the ordinary Rent Control Order 
will apply to them. As far as I know, 
the Rent Control Order says that if 
anybody wants his house to be re
turned to him for his own use, that 
house has to be returned to him. Of 
course, it would be perfectly legiti
mate for any refugees who have been 
allotted a house against his claims to 
ask for the return of his house; it

would be perfectly legitimate for the 
people who are living in them to ask 
that they should be provided with 
alternative accommodation. The same 
guarantee which is given to the dis
placed persons should be given to the 
poor people who otherwise would be 
thrown out in the streets. If they are 
going to be ejected, where are they 
to go to?

I remember about a year and a half 
ago we had a similar BiU relating 
to Tripura. The land of Muslims who 
had migrated to East Pakistan had 
been taken by the East Bengal 
refugees. The question then arose as 
to what was to happen to East Bengal 
refugees, when the evacuees returned 
from East Bengal. We made a plea for 
the provision at that time that within 
a specified time-limit alternative 
arrangements should be made for 
them. Here the Select Committee 
could insert a clause to the effect that 
alternative housing arrangements 
should be made for those who will be 
ousted. Otherwise, we will bring 
about untold hardships and suffering 
on hundreds and hundreds of families. 
This way also, the same case will be 
there. That is one very important 
point.

Shri Syed Ahmed (Hoshangabad): 
On a point of order, there is no 
quorum. There are hardly forty per
sons present in the House.

Mr. Cfaairman: I shall ring the
quorum bell. There is now quorum.

Shrimati Renu Chakravartty: That
is the point which I wanted to make 
both for the Minister’s consideration 
as well as for the consideration of 
the members of the Select Committee 
because I think that it is a very im
portant point to be taken into con
sideration and it must be so worked 
out that there is some sort of a settle
ment whereby the refugees are able 
to get their legitimate share and 
there is an end of their suffering and 
at the same time people who are 
going to be ejected will be guatanteed 
some shelter.
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There are two other small points 
which I should like to make before 
the House at this stage. TIhat is about 
clause 10, sub-clause (2). Here it is 
correctly stated that the maintenance 
allowance which is being given for the 
poor widows wUl be taken out of the 
compensation pool. That is correct, 
but at the same time I would like one 
point to be clarified. Will these be 
made recoverable against verifiable 
claims of the widows themselves? 
Here you may say that it is not so. 
But, if you look into the definitions, 
you will find that sub-section (iv) of 
sub-clause (d) of clause 2̂ says ‘any 
other dues whi^h may be declared 
by the Central Government by noti
fication in the Official Gazette to be 
public dues recoverable from the dis
placed person’. I would like this to 
be categorically stated because there 
are widows who might have some 
claims—at least there may be some 
and I would like that this sum should 
not be made recoverable against that. 
I do not think that it is a very big 
amount but even then what has been 
given out from the general funds of 
the Government should, I do not think, 
be taxed from the general compen
sation pool as far as maintenance 
allowance goes.

The last point is a small point. I 
would like to have some sort of a 
clarification from the Minister. That 
is about Chapter IV which deals with 
appeials to the Settlement Commis
sioner. It has been suggested that 

any person who is aggrieved by the 
order of the Settlement Officer may 
appeal to the Settlement Commis
sioner. But if the difference between 
the amounts claimed by the officer 

and the applicant is le&s than Rs. 1,000 
in such cases appeals cannot be pre
ferred. I think the hon. Minister has 
done this because he feels that the 
amount of expenditure and the delay 
involved will not be commensurate 
with the amount that is outstanding. 
I think tiiat even in such cases we 
should allow the right of appeal. 
After all, it is quite possible that the 
Settlement Commissioner may make 
mistakes and for those who had

suffered so long for certain claims and 
Who want to put forward their cases 
even if it is a small amount, even 
Rs. 10, or Rs. 15 may be big; it is 
big for those who have nothing. We 
should aUow appeals and they should 
not be deprived of this right. This 
right should not be taken away from 
them although the amount is smaU 
and such parties should be given full 
rights.

These are a few points which I 
should like to make at this stage of 
the discussion and I must say that 
we still depend on settlement between 
the two countries. It is no doubt 
difficult. There are other extraneous 
matters and that is why we are 
unable to come to a settlement yet. 
We have to go on trying. Therefore 
whilst we are glad that, after a long 
time during which our West Pakistan 
refugee brethren have been waiting 
expectantly and seeing before their 
eyes the evacuee pool deteriorating 
more and more, and some sort of an 
end has come to this, we must see 
also that no great injustice is done 
to our Muslim brethren and that 
those who have justifiable claims are 
not put to further hardship.

^  ^  f ,  ^  
f  \ ^  iTFT ^

f  arf? ^
^  ^  ^  ^  f  
^  ^  ^

if ^  r
arft ^  I

^ w  ^  fTT ^
4  titJ- ^

^  miT ^  ^  I
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4  ^  irrq-, ^
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^  an^ ■'̂ ■'1̂ 1 i^anf^w ^
I ^  ^  3|T apn qif^nRTR

^  w m r  ^  m m  ^  mi?«*>wk
^  THT̂  fT?" H^iw «IT I

^  ^  ^  ^  W
tJ" s h  ^  f

J^an^^ HKM ^T?r ânr̂ nrr
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^  ^  ^

^ ^  3Tft tRW 4  tTRFT
q;?r ^  ^ srt ^
n̂r ^ ^ih ^  ^  ^

3TRrr f  ^  hr*rft 1

3R- ^rnffe^ (W T  3itvf-

w  f  3rî  ^  SR-JT
i|̂ ^   ̂<H T̂9T ̂  V^^ln ^ îRR 3rm"
TTFTcff ^  r̂rnFT ^rnr f  ^  ^
l̂ijrT 5T^ f  I 3TIT? 3TPT

^  T? rft ^  ^  ÎFRTT
^ ^  ^  ^  ^  f  
^  \d»l«?)l ^ \i f*T?r 'jfl̂  ^  3T̂ T 
3RT? STTT

ÊnrRTT <i«b J i I T̂Tir 3!TT
^  ^  ^ f it , 3T^ r^T^ JT^ ^  br^
yfpM. HTTFSTT ^  r ^  I

iif ?m;5fhr f  ^  #
vi 3171  ̂ 5l\3tt ?JT̂
îT̂ , T'sl̂ 'll <̂ 15 '•̂  ^ 3T^  ̂ fiTCT flTcT

>3(1̂ \J «TT̂ '̂ \\ ^  ^  'Ml ÎT̂  I
^  ^  clf ^  ^  ^  ^  T̂JT ^
r̂nihrn ^  ^

3R-^irf
^  ^  f  ^  JTRTT ^  #  I

âF?n+
^  7PTT ^ ^  3̂  r̂fwr-
fcRT ^  ?TO?Tr ^  ^  ^
^  ^  f  I t̂ĥ tt c; w ^
^  JTif f , qisNr f  ^
4^ ^  ^  <tI?«* h

^5H[t c; 3rrn ^  ?rf^ ^
^  ^  ^  ^  ?5RRT vrmqi

^ ?F3ir ^  ^ ?r^
^  xTrrd̂  ^ ^  f

\i*i  ̂ ?cr^ ^ ?9<4i îTir ?lf '3̂ i<̂ l n< ^
w ^  H  ^  ^  ^  jf

R̂T >̂T̂  ^  I j}** R̂fT̂ TT ^
<.'?̂ '4i‘ ^ ^  q;;?T W?IT
#  I ^  ^r*T^ c; ^  ^  eimPT ^

^  ^W f )̂T1 ^  ^ ^  'T? ^
ŝ?n̂  tfTRT̂  ^  I

^  ^iT’Ti c*TT?r
^FT^ ^  TIT f , T^nf ^

^  3nfM* ^  I

^  T̂R̂  c; ^
ÎSTTW ^ 3|I’4* r̂hi ^7

^ *1 d f®F>
h r ^  ^  ̂  T5T^

f̂hn̂  ^  ?Nr?, 3nr^
^  ^  ^  m/̂ 1^ #,

ĉf̂ b-nr fhrr #  ?̂ier̂  3<4 -̂rt ^  1 
t̂ T̂TJT 7 W  ^  f" ^  ^  ^Nr?
^ 3rf, ^  ^  irmr f  ^
^  1 ^  ^  m'Aii?«t̂ i ^

^  ?cf) fir n̂r̂  ^
anr ^  ^  3tt ^
^  ^  f  3liV fTET q? ̂

fi" T̂̂ iifT I <»!?'♦> -1 T̂TR
^  ^  ^  W ^  ^  f  ^
^  f  I ^

^  W ^  3̂F̂  ^  TnN̂ R- 
^  ŜRTf?' ^  VR h n  ^

?TRTr <T'<3'J "PÎ  5 ̂  ^  ̂*1 ’̂ )
^5  ̂ TT«Fy CT)<-11 ^K«f4»ri ^  |1T^
^  ^  iW  ^  T̂RT q# frê

^ ^  ^  ^ ^  ŝnsT?
? i^  5̂ w ^
^  V'jI'1^1 y^T^RIT ^  ^  I
>dV« h tf} ̂i", ^ >3(H*4 ^  4.
'jichT̂ '̂ n T̂" 3f̂  î' ?iT sii*?

-anfqjw AfNA ^ ^  ^
T n̂r4 ^  3nr? ir^ ^  ?*T?r

h n  4  ^w^^
M^J|( I ■aii'ini 1 ^

^ V'31’ 1̂ *]  ̂<<pqit̂  ^  srf? r«n 41 c'T't»i«»> d
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^  R̂Tq. flPTl ^  t ,  ^  ^  ^T3T 

^ ’THT 3n^ ^  ^

gVNiT ^4^1 «rr̂  f5TE  ̂
fir  ^  ^  ^  m

ÊTTiiT c; ^  3nw >̂Tcn 
5f4^ ;iw Iir iW  fe V w  q?

/jft ^  ^  3pr  ̂ ^rw4  ̂ i

12 N oon

Mr. Chairman: I request all hon. 
Members to be brief as I have to call 
the hon. Minister at 12-50 and there 
are many speakers anxious to speak.

Shri M. L. Agrawal (Pilibhit Distt. 
cum Bareilly Distt.—East): Sir. I sup
port the motion that the Bill be re
ferred to a Select Committee as
suggested by the hon. Minister for 
Rehabilitation. In view of the in
terim compensation scheme it is all
the more welcome. After such long
waiting and suffering it brings a ray 
of hope to the displaced persons. *^6 
hon. Minister has in his statement 
laid on the Table of the House re
cently and in his speech today com
mented on the reasons which have 
led to the bringing up of this Bill 
before the House. The Government 
of India were very keen on the set
tlement of immovable property on 
either side of the border, but the 
Pakistan Government is certainly not 
so. It wants that t)he settlement 
should be made on an individual basis 
and therefore, it never agreed to the 
suggestion of the Govemmeiit of 
India that that it should be done at 
a governmental level. Because the 
Government of India was keen, there
fore, they even agreed in the be
ginning of 1949 to give a trial on the 
individual basis of transfers, but they 
soon found that the Pakistan Gov
ernment although it professed its 
liking for that scheme actually did

not like that scheme; on the other 
hand tiiey sabotaged the scheme and 
did not play the game and with that 
result in view fanatical feelings were 
worked up against Hindus and 
fictitious and fantastic claims of 
income-tax were got up so that if 
they sold their property, the sales 
would be profitless to the vendors. 
Therefore, the Government of India 
would not carry on with the scheme 
any further. Since then the Govern
ment of India has been trying to have 
this question settled. The hon. Minis
ter has stated in his statement laid 
on the Table of the House that as 
many as 12 reminders have been sent, 
but to no purpose. The real reason of 
Pakistan’s reluctance and prevarica
tion on this point is that the value 
of the evacuee property in Pakistan 
is anything between 5 to 10 times 
the value of the property on this side 
of the border. Therefore, they may 
go on saying that they are ready to 
come to terms, but actually they are 
not. They agreed to individual trans
fers, but when it was actually put 
in to^ ect, they were putting all sorts 
of obstacles and made it impossible 
for persons to exchange their pro
perties on individual basis. Under 
the circumstances the hon. Minister 
is quite justified in bringing this Bill 
which again is not a Bill which con
fiscates the properties or w ĥich seeks 
to extinguish the rights and title of 
the evacuees on that side of the bor
der. Clause 12 of the Bill provides 
that compensation shall be paid to an 
evacuee in respect of his proi>erty 
acquired after a settlement has been 
made on a governmental level with 
the Pakistan Government. Pakistan 
does not like it because it does not 
want to lose anything and it wants 
to grab the whole property wilftiout 
any compensation. That is why Mr. 
Shoaib Qureshi has come out with a 
statement today that it is *immoral* 
and ‘indefensible’. What else can any 
Government bent on getting this pro
blem settled in a fair and equitable 
way, do than what the Government 
of India has done already? There
fore, I submit that the bringing up 
of this Bill was inevitable and I
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would say that the hon. Minister has 
tackled this complex problem suc
cessfully. A Bill of this kind has to 
provide for many complex things. 
Because the problem is very complex, 
to have all necessary things incorpo
rated in the BiU, requires some care 
and the hon. Minister has, I think, 
succeeded in that. I would only refer 
to one or two points in the BiU.

The first point in the Bill is about 
clause 7. In clause 7, there are two 
things: (a) the Central Government 
may by rules provide for (a) the
classes of displaced persons to whom 
compensation may be paid and (b) 
the scales according to which, the
form and manner in which and the 
instalments by which compensation 
may be paid to the different classes 
of displaced persons. The Scime pro
visions are repeated in parts (b) and 
(c) of clause 36(2) relating to rule
making powers. I submit that this 
was a matter which should have come 
before the House because the ques
tion of categories is important. The
hon. Minister has stated about the
possibility of giving compensation to 
other categories of displaced persons 
who have not benefitted by the in
terim compensation scheme. Here 
also, the hon. Minister wants to lay 
down that Government may pres
cribe by rules. We want to know 
what are the categories. I may give 
an example of one category. There 
are some displac^ persons who have 
got their claims verified by the tri
bunals appointed by the hon. Minis
ter and these claims are of a high 
order. These persons, for the last 7 
years have neither got houses, nor 
any shops, nor any loans, nor any 
other concessions which were so 
numerous during controls. I submit 
that such persons require top priori
ty in giving relief of compensation. 
If the hon. Minister had given some 
indication cf the categories in the 
Bill, we could have made sugges
tions. In the absence of it. I can only 
appeal to the hon. Minister to keep 
this category in mind. I have already 
stated that the charge of the Pakis

tan Government that we are going 
to confiscate property is quite un- 
foimded. We have made provision for 
compensation.

The most important thing in this 
Bill is what appears in the financial 
memorandum. According to it Rs. 185 
crores would be the value of the as
sets in the compensation pool besides 
some other agricultural land in Pun
jab. PEPSU and other States. I 
understand that out of this, Ite. 100 
crores will be the value of evacuee 
property and Rs. 85 crores. Govern
ment contribution. I would submit 
that if we had certain other facts 
before us, we would have been able 
to appreciate things better. We have 
not yet any information from the 
Government as to what is the esti
mated value of the property left by 
the evacuees from Pakistan. We do 
not know what is the total value of 
the claims verified by the refugees. 
We do not know even the estimated 
value of the immovable properties 
of the evacuees here in this country. 
We would have liked to know the 
new categories to whom the hon. 
Minister wants to admit to the bene
fits of this scheme. From the state
ment of the Minister in Pakistan and 
from the past experience with the 
dealings of the Pakistan Govern
ment, their obstructions and their re
luctance to come to an understand
ing, it is quite clear that we are not 
going to get a pie from Pakistan, on 
account of evacuee property. There
fore, that is all that the displaced 
persons would get. In the circum
stances, I think that finally to say 
that we will give Rs. 185 crores only 
to the displaced persons would not 
be proper. I am not one of those 
who think that the Government has 
not done its utmost for the relief 
and rehabilitation of the displaced 
persons. I fhink this Government has 
done more than any Government 
could have done within &e limits of 
its resources, but still I think the 
Government should take into con
sideration the fact that after all the 
foundations of our Republic were
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laid, so to say, on the bones of these 
displaced persons. Their blood has 
•cemented the walls of the edifice of 
our Republic, and therefore, we can 
^nd we ^ould make greater sacrifice 
ior giving them something more. We 
may not give them just now. I do 
not say now and here we should in- 
■crease the amount of this pool, but 
in  course of time during the period 
In which you want to rehabilitate 
them and give them compensation 
you must try to give them more. 
What that quantum of additional 
money should be I am not in a posi
tion to say. I leave it to the Govern
ment to find some more funds and 
add to the pool, especially in view 
o f  the consideration that we are not 
^oing to get anything, not even a 
farthing from the Pakistan Govern
ment in respect of the immovable 
property left there.

In clause 14, the Bill has provided 
immunity to assets from processes of 
courts. I may point out in this con- 
jiection that by one provision in the 
Administration of Evacuee Property 
Act, 1950, the hon. Minister had stay
ed execution of the unsecured decrees 
o f  creditors. Questions were put 
several times in the House, and the 
hon. Minister said that these decrees 
would be considered latter on. So, 
those creditors got their claims regis
tered with the Custodians, but noth
ing has happened afterwards. This is 
the second ban on those creditors. If 
the Government intends that those 
decree-holders should not get any
thing, let it say so clearly so that 
there may be no false hopes, no un
certainty in the case of those credi
tors. I am not pleading for those cre
ditors, but a clear statement must be 
made that those whose claims have 
been registered with the Custodian 
cannot realise them.

I do not want to take any more 
time. I support the Bill.

fiOiri RasliaTachari: I am not inti
mately connected with this subject of 
displacement and this compensation 
and refugees, yet on behalf of the 
Party I wish to make some submis

194 LSD.

sions. Those who are intimately 
connected with this in our party are 
chosen to be Members of the Select 
Committee. They will certainly do 
the best they can.

Before I go on, I only wish to say 
a sentence that it is unfortunate that 
though 34 Members are on the Select 
Committee, most of them are not 
here and we have to be constantly 
bothered about the quorum. I am 
not criticising those people, but am 
pointing out how the time of the 
House is not properly utilised.

Apart from that, I only wish to stress 
two or three points, and nothing 
more. It is reaUy welcome that even 
after seven years hope is still com
ing here and yet, the compensation 
that is likely to be given to the peo
ple, under the proposed scheme, is 
not going to be even a tenth or fif
teenth part of the rupee that they 
have actually left and lost in the 
other country, not to speak of the 
innumberable difficulties, losses of 
their kith and kin and, other emoti
onal sufferings that they have been 
put to. At one stage, it was estimat
ed that the property that was left 
in the other country was more thsm 
Rs. 1000 crores. Even at the reduced 
scale, it is now believed to be not 
less than Rs. 500 crores. The estimate 
made of the properties that have 
been here left by those who have 
gone to the other country is said to 
be about Rs. 100 crores. But as the 
hon. Minister has rightly conceded, 
in these seven years, most of these 
immovable properties have further 
deteriorated, and he was referring to 
certain incidents in Bombay, where 
notice has been given, that the houses 
were so dangerous to the passers by 
that they must be pulled down. So, 
after all this process of delay and 
deterioration, what will be the amount 
that would be realised by way of 
sale of these properties, after a few 
more years? I am afraid it may not 
even be Rs. 100 crores. So, this huge 
difference between the values of the 
properties left in that country, and 
those available in this country is
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never going to be realised from Pak
istan; the hon. Minister himself takes 
it to be a zero, for there is no hope of 
getting anything, except possibly in 
the imagination of people.

Here, I wish to submit one fact, 
and that is that the refugees must 
have some compensation, which is 
reasonable, and which is believed to 
be a sum that will not dissatisfy 
them. I want to invite the attention 
of the hon. Minister,—and through 
him, that of Government—to the as
surance and the promise made by 
the late Shri N. Gopalaswami Ayyan- 
gar, to the effect that the contribu
tion of Government will be such 
that the actual compensation ulti
mately received by the displaced per
sons will be such that it will be a 
sufficient or a substantial compensa
tion, But is this proposed one suffici
ent or substantial compensation? I 
have already submitted that it is not 
going to be anything of a compensa
tion at all, not to speak of its being, 
substantial. Under these circiimstan- 
ces, though it might be stated to be 
not strictly and exactly within the 
scope of this Bill, I want to stress 
that it is the duty of Government, 
not only because of the suffering 
these people have been put to, but 
also because of the promises and as
surances that have been made by 
Government, to see that something 
will be contributed to make it a sub
stantial thing, which will not dissatis
fy them. This is a matter to which 
Government have to give a little more 
attention. What is now proposed is 
that the loans which you have al
ready advanced, and the sums that 
you have already contributed may 
also go to tliis pool. All that might 
probably come to about Rs. 70 crores 
or Rs. 80 crores. It is true that it is 
a heavy sum, but the amount of suf
fering undergone by these people is 
so big that what you have contribut
ed is very little when compared with 
the sufferings that they have under
gone. That is one point on which I 
do not wish to elaborate further. I 
plead on behalf of those people and

request Government to take a view- 
consistent with their promises and 
assurances, and do something really 
in the matter, to secure for the refu
gees a substantial compensation.

The other point that I want to sub
mit is this. Clause 4 of this Bill re
lates to the applications for payment 
of compensation, which in its turn 
refers to a verified claim. Already,, 
over this period of seven years, there 
have been, many a time, attempts to> 
determine the quantum of claim'that 
is due to each individual. The defini
tion of verified claim is as follows:

“any claim registered under 
the Displaced (Persons) (Claims> 
Act, 1950 (XLIV of 1950) in res
pect of which a final order has 
been passed under that Act or 
under the Displaced Persons 
(Claims) Supplementary Act  ̂
1954 (12 of 1954)” .

I take it that the compensation 
which anybody can claim now is a 
thing which has already been deter^ 
mined.

Shri A. P. lain: Yes.

Shri Raghavachari: If that is sô  
in̂  the process of that determination,, 
any number of irregularities in pro
cedure, and certain injustices and 
hardships have actually happened. I 
understand that in that process they 
used to give notices to people, to re  ̂
fugees. The refugees, we expect, 
would not have a permanent place o f 
residence; they change their home 
every day and go to some other 
place. Something is sent to a parti
cular address. It does not reach the 
man concerned and then he does not 
come in time. Therefore, the claim is 
rejected. There have also been ins
tances, as we gather from replies in 
answer to questions here, where pos
tal orders and other things have ac
tually been submitted to the Minist
ry and yet those are in which,,
as if there has been no {^plications 
sent, the claims are reject^. There
fore innumerable instances are to be
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found when these people could not 
all be enabled to come within the 
lime limit and then press their claims 
and get them finally included or even 
<;onsidered as claims. It might be 
asked: how is it possible to reopen 
the whole matter? In this Bill, powers 
have been taken by the Government 
in such general language; necessary 
powers to do justice have been kept 
in the hands of the Government, so 
that they might issue instructions 
and do justice. So I request that the 
definition of ‘verified claim’ might be 
«o changed as to include and provide 
for a re-examinatipn of just cases, 
where material is to be produced by 
the claimant l^at he /has sent the 
application, and yet the claim is re
jected on technical grounds. The 
"burden of proof in such cases, must 
"be cast on the Government that the 
claim is really considered and reject
ed. Otherwise, the matter will have 
to be looked into, reconsidered, re
examined and justice done. That is 
so far as the d^inition of verified 
claims is concerned which goes along 
with clause 4. Otherwise, there is 
bound to be not only insufficiency of 
compensation for many people under 
the present circumstances, but also 
there is the fact of serious disap
pointment in many others that their 
claims have not even been consider
ed. That is a very painful thing for 
anybody who has left all his proper
ty to be told *I do not even look into 
what you say*. That is what I wish 
to submit to the Select Committee 
and the Minister in charge.

1 wish to say one other thing. The 
other day I remember the Minister 
in charge stated that he would write 
off and not claim loans that have been 
advanced upto Rs. 300 or so. No 
doubt, to that extent it is a relief to 
those poor people who have re
ceived some Rs. 300 and eaten it
away or spent it and are still in mis
ery, But what happens to another 
person who has borrowed Rs. 400?
!No doubt, when you set a limit, at
?some stage some hard border cases 
-will come. I agree. But when there 
Is a man who has borrowed more 
than Rs. 300—say Rs. 350 or Rs. 400

—you do not write off anything, 1 
am only submitting that the limit of 
this writing off of Rs. 300 might prac-' 
tically be extended to all people who 
have taken loans not more than 
Rs. 1000; those who have borrowed 
more than Rs. 1000 or Rs. 2000 may 
possibly be in a position to repay. 
That is how I feel. You may modify 
the thing and then extend this relief 
which you have decided to give to 
other people who because of poverty 
may not be in a position to repay.

Then I find there is another thing 
—what is called ‘public dues’. Pub
lic dues mean and include arrears 
of rent. They have lived in houses 
and quarters over years and the 
rent has got accumulated and the 
little compensation of 1 /10th. or 1/. 
16th that you give is taken off by this 
adjustment and very little is left. I 
heard the Minister saying that Pak
istan wrote off some arrears of rent; 
that was what he was submitting. I 
am not saying that you should adopt 
that course. But please consider whe
ther some of these irrecoverable ar
rears of rent might not be written 
off, because otherwise there will be 
not only dissatisfaction, but the in
justice of the case will be so severely 
felt that there will be universal dis
satisfaction. That is another matter 
on which I request that some consi
deration be given by the Select Com
mittee. I have seen some provision 
here about ejection from the houses 
to the effect that for two years the 
tenant shall not be ejected from the 
house. There is '^ o  a provision that 
the occupant c(kild be ejected even 
by using force by the officers autho
rised by the Government for the pur
pose. You have no doubt taken 
power to see that property is not im
mediately taken out of the hands of 
those people who are occupying, in 
the matter of allotment of compen
sation. I take it that some considera
tion would also be given to this mat
ter of ejection and I submit that there 
is need for some safeguards and that 
some more precautions should be 
taken; otherwise with such wide 
powers as this a tenant is likely to
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be unceremoniously thrown out or
ejected.

These are some of the suggestions 
that I wish to submit for the conside
ration Of the Select Committee.

^  ?ir #, cHNtT 3RT if
^  ^  r̂r*T wi

^  ^  ^  a n r f i r
^  ^  ^  ^

^  ? T f i w  4  ^  ^ n i V w r  anq
^  f  ^  I a R *  ^

f ^  3pin  ̂ ^  qrr i

^  ^  ^  ^  ^nrrr
c; I ^  ^  ^ ^
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^  ^  f ,  ^  ^  ^  rrf
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^  fTT ihf ^  I ^  ?̂Tr |ir 
s ? W  ^  a n ^  ^  ^
d h i r  ^  5 H  ^T^T^RTT ^  I T>at«^) *1

•n  ̂ ari*i! ^  ^ <^«i

^  anij 'd'^V'i ^  J ’ T5T^ ^  
^  f  a ri^  ^  q 7  a r n r

'3 ir^  9>v«i ^  0 ^ I

a i f y r ^  h[% ^  T q  q i  ^  ^  m i V « w h * i

? f  H F T  ^  ^  a n ^  f  I ^

^  y h r r ,  a r q ^  a (f?  ^ T 9 fT v T h  ^

# ! T T ,  a r w  5 3^TT I h [ ^  ^  * 5 ^ 4 ' #  

kJ *̂ 1 'd 61̂  ̂ ^  5-H H?*ri ^  ^
^  a f ^  ^  ^  T 5 H T  ’T f T  I ^  a n ra '

a p n  g r r  w w  4  M  2 ^
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5rn ^  JTmr ^

rlfTrf ^  ^  ^  feTif m E F ^  4
T̂RT I >R>Wv^ f i r  f=nr^

'̂ rnf '̂ co, ^*1 vj6i<J I 3i<i<
|1RT T̂TflT ^  ^
^  t, ^  w W =5 3PT̂  ^  î ĝflRT
4 ^iTm*rfi I fsR  5Thrf
^ ^ >dAlsi
f, ^  ^  ̂  #, arra-
^  ^  c;, airsr ^  ^  ^ 5 ^
^  ÎTTrf ^  I ip T ^  'rffT

t  \ ^  ^snw c; ^  sf
T̂̂rzTrTT ^  c ?̂^H ^  tl^Nni ciNli

Sf5  ̂ ^  7 1 ^  ^  I

4 T̂? \i »i 1̂̂  <<i ^  ^  7̂̂ 1
^ 1 f̂ HFT ^  ^  ^  ^

^  f , t N  arfiT^T^ ^  3TR ^  
^  T̂WPf #  I w ^ >i0 f̂k 4

êrfV aif? VO ^  €,0 ^
if" 1̂ ' r r  -<« ;^ \ '  ^  TŴ  ^
n̂r ITPft r*ini ^  sO ^  0̂ |hf

«?■ I ^  ^  ¥^  ^  t!T l 7^
H f, ^  arf *̂ ^ 3IT ^  I

^  IPTI ^  f̂TcT I | i r  5R1| ^  

T^TfTW *^4»] W^ Ti ^
3rf? f w i y  f  h i ^  ^

fir  ^  3F5»T̂  fhu ^
^  ^  ^hm 4 iN- ̂  f \ j ^ :
BTwf ^ ^  tJ" ^  ^  ^ I
JT^ ^  ^ ^  ^>rr ^  rTT̂

^r?TW I ^  TR  ̂ f  I
Mi?2TOM aiR’ 'alĤ  I
mi'«̂ --wiH «f5̂  anrft ^  r ^
•1  ̂ '<*1 f*Tr̂  5 *f 'd ti*?)! 5?̂  I *1
^  ^  ^  ^  ^Tvnfi f  ,TT ?̂W^
anr̂  w  3̂infi iVrii  ̂ i ^  ^
f?FR- q rhTim ^ ^  ^  ^  ^ a ir^

anpf qra* i fir^ fcT̂  ^
^  <5!f d'’<TH d<ii«J arf? ^  TtTR

?f I TpTYftk ^  qmr ^  ^  7T^ f  I j f

q)^ni ^  |1T^ <T̂  53W
^3FIT ^  T̂̂ HTT #■ I ^ITfi" ^  TT^T^

WTT I MI?^^M ?*r^ l ^  ^TT'
^  anr^ 'trt r^rH^ i ^  ^  ^  ^  t
^  7 ^  ^  fir  ajh ant̂  f  arft ^  7 ^  
r>^ ^  ^  aRR f ^ ir^
d*i*̂ *i ^  ĉ T<i ^  ?!^T I ^  ^  
^TflTT ^  ^  ^  afft

rfiV^r f f  i^^an^ wf ^  ^  a n ^
a n ^  ?hmT7 «Fr i cfiV^ 

#  ci^r « #  f  I a riW rn  ^
h«HV ^  cihr arf? ^  H w rf
r  1 ‘

^TT^fsrf^ ^fpirarr ^  ^
^  7 ^  f  I 4tt ^  ^pnar #  ?afj

^  ^  ^  ^afFTiT ^  ^grrfW
4 HPnir 3r r 7 :̂;̂ r7f ^
^nift ^  I f i r  ^ f w  ^

i W f  5 ^  W  riW  fl^hTRT 1 W  iTiTT f  > 
fsrer ^  aiTT fcT^

snfTshhpfir <1 I tjRT

“For the purpose of rendering 
the assistance to trusts entitled 
to compensation.”

?i5 ^  q?r^iMi f i r  ?«r^ ^ ^  tu t
^  »i *T  ̂ I 5 tcJ ^

f^'4* ^  ^  f  \
^ n r^  ^  ^  ^  ^  ^  f ira^
tf^rnwi 4 aift fig- qfrnwr 4 ̂  ^
#WTaif ^  cTT̂  ^  <nw ^  <?>< ^

^  ^  ?15 ^ 5f aTRft I §1?
^  <!t>KH ^  aif? ?1S

’̂ n r «f)in̂ <̂  ^  i f̂TfiTT ^
^  ^  4 ??Rf ^)W ^FT^
7 ^  f  aiJ  ̂ ?^H4)T tR* <rr?5FRn-»T tC r f  nm  
^  ^  ^  ^  ^  anrf i ?^nT
T̂l*̂ ‘â  ̂ ^  i/«rc ^r^ SÎ

aFrPfcT ^  ^  ^
^  fcvM ^  Ij 'aĵ q̂ d »i Cl ^
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(sft 5 ^ )  

g r iW r  ^  ^  i
#  ?3p ^  3T^ ^  ^TPjraif

^  HITW ^  ^

qra' ^  «rr srft >dH+T 
3tI*? ^

"’ iVk f  ^  #WT3lf ^  3!tW
■q;?! ^  I
^  ̂ Tf̂  g??cbM 3̂nn 3irr Ĥ r̂rarf
^  5T ^  ^  ^  I

3TFT ^  ^  ?T1TW ^  3lf? pT
^TirniT ^ ^  iW  ^

3ht;̂ tr ^)Ff ^  1 ^  ^  ir^ 
ir^JT? ^  hNt 3nr i ^  ^  5?NrT rPTT^ I

4tT ^  ^  ^
T R P ^  ^  ^  I ^  ^ W

^  f̂ P̂TTT ^ I ^  ^
3nr ̂  I?" ^  ^n?)  ̂ f  i *hrr

^ ?T^ arrr q;?r jf
%R- 71̂  ait̂  ^  f  ^3^ W

^  ^T2 ^  ^  I

*hr ^ I ^
Shri D. C. Sharma (Hoshiarpur) :

I want to ask myself one question. 
What was my feeling when I was lis
tening to the learned discourse of the 
Hehabilitation Minister? Peittiaps three 
or four years ago if I had listened to a 
discourse like that, my feelings would 
have been those of congratulation. I 
would have said to myself : Here is the 
hon. Minister trying to close a chap
ter which has been very unhappy and 
which has been full of so much suffer
ing, disappointment and frustration. 
But I could not bring myself to that 
point, to-day and offer my congratula
tions to the hon. Minister. But I 
have nothing but sympathy ' for the 
hon. Minister. I want to ask him one 
question. He gave a whole history 
of the negotiations with Pakistan, 
d a t e ^ e ,  chapterMwil ,̂ clause wise:. 
He unrolled before us a long scroll.

We all listened to him in patience. I 
ask him this question. Were thes2 
seven years spent—Itwould not like to 
say spent— ŵere these seven years 
misspent, wasted, were these seven years 
used to play with the fortunes and 
lives and property of the refugees here 
only to be called in the end “You are 
immoral, your action is indefensible, 
your action is unilateral” ? Politics is 
a game of foresight, of wisdom, of 
understanding the person with whom 
you are dealing. I do no; say that 
the Pakistan Minister is our enemy.
It is a game, and I think that in this 
game the Pakistan Minister has foiled 
us very badly. If we had wanted 
to get beautiful, flowery and charming 
epithets, we could have had them 
some years before. And today we are 
.being called immoral. 1 think the 
word ‘moral’ has assumed some ne^ 
meaning in the dictionary which is 
available in some p^rts of the world 
that our action is being called im
moral. Of course it is unilateral 
because it cannot be otherwise. But 
I must say that I do not agree with 
the Rehabilitation Minister that he 
has made this action unilateraUv 
subject to a clause, a clause which 
will remain inoperative, a clause 
which is a dead-letter, a clause which 
was a dead-letter before it was born 
and which will remain a dead-letter 
for all time to come. You remember. 
Sir, I put a question to the hcai. 
Minister as soon as the statement was 
made by the Pakistan Commissioner, 
and in answer to that question he said 
that he would make a statement. 
Then he made a statement on which 
I put a Short Notice Question. And. 
in answer to my Short Notice Ques
tion* he made some statements. Well, 
I want to ask one question. How is 
it that our action is beint? described 
as ‘indefensible*. According to what 
canons of international law? Accord
ing to what canons of moral law? 
According to what canons of history, 
and according to what precedents in 
history? I must say, that all these 
years we have followed the events 
very meekly and humbly. Well, there



7725 Displaced Persons 18 MAY 1954

is no harm, but I would ask one ques
tion. What is the net result of ail this 
after all these seven years of t'edious 
waiting for the evacuees who have 
come here? The evacuee pool has been 
gradually dwindling. I think some 
Members have referred to the way in 
which the evacuee pool has been 
dwindling. No doubt, there have been 
rules and regulations, for safe guard
ing the property but at the same time, 
the evacuee property has lost much 
Of its value. The hon. Minister him
self said that the evacuee properties 
now stood in a state of disrepair and 
what could be valued at something 
at one time, can only be valued at 
something less today. What have we 
gained. The evacuee property whidh 
was going to be something like the 
horn of plenty.—I do not want to 
use the word ‘hbm’— t̂he sole safe
guard for evacuees, has gradually 
diminished and yet we have done all 
this to be called in the end ‘immoral’, 
and to have our action described as 
‘indefensible’. Therefore, Sir, I have 
no end of sympathy with our Rehabi
litation Minister. I must say that he 
has done well. Under the circums
tances, he has acted according to his 
best lights, but I should say that his 
best light has not been such as to 
have given hope, encouragement and 
ha,pipiness to the several millions of 
refugees who have settled here.

Now, Sir, the Bill is good so far as 
it goes; I have no doubt about it. I 
think this Bill has been subject to 
some kind of criticism; of coxirse I am 
talking about the general principles 
of this Bill at this time. I know the 
hon. Minister means well, but I 
would say, that even now it is up to 
the hon. Minister to make good that 
promise which has been constantly 
made to the refugees all these years. 
What was that promise? You know. 
Sir, I do not know much of arith
metic, and with reference to some kind 
of formula ‘X, Y, Z’, Which has been 
evolved, T do not know what ‘X, Y, Z* 
means. If we can think of the refu
gees’ rehabilitation seated on a thrTO- 
legged stool, I must say that of those 
there tegs, the biggest leg has li>een

broken and only two small legs re
main now, and I wonder whether the 
evacuee pool wiH have a stable 
equilibrium or not. It is trembling, 
this way and that way. Therefore, I 
would suggest to the hon. Minister 
tha: he should give this evacuee pool, 
some kind of stable equilibrium by 
adding to it not only what he has 
said in the financial memorandum of 
this BiU, but also more that he can. 
get out of the Government. I do not. 
want to make any suggestion. The 
hon. Shri Tandonji has made some  ̂
sugestions and I should think it would, 
be too much for me to make any sug
gestion one way or the other. I 
would only say to the Government 
that they should see to it that this. 
Bill is made as adequate as possible- 
and they should make contributions tô  
this pool as liberally as possible. Other
wise, this Bill, when it becomes law, 
Will not give as much relief and joy to» 
the people as it should.

There is another point which I 
want to bring to your attention.

Mr. Chairmair: I am sorry the hon..
Member will have to finish in one 
minute. I propose to caU the hon. 
Minister at ten minutes to one.

Slirt D. C. Shmsa: Five minutes: 
Sir. The hon. Minister said that he 
wanted only five minutes.

Mr. Chairman: Let not the hon.. 
Member waste two or three minutes 
over this.

Shri D. C. Sharma; I beg to submit 
that it is not bnly with reference to 
the evacuee pool that I want to draw 
your attention to. I also want to say 
that our experience of the interim 
compensation scheme and other 
schemes which have been brought into 
pperaticHi in the Rehabilitation 
Ministry has not been, I am very 
sorry to say, very happy. That is 
because the administrative machinery 
which has been brought into being to 
work out these schemes has proved 
utterly inadequate. I do not want to 
use the word ‘ ĉaldous.” There are 
people outside this House who may 
use that word. I would like to say that
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[Shri D. C. Sharma] 
lhat machinery has been a machinery 
which bungled, which was inefficient 
and which was not geared up to the 
right point of efficiency. Therefore,
I felt frightened when I read the 
long list of officers: the Chief, the
Deputy, the Assistant, this and that. 
i  felt that the refugees mi^ht be 
ground down by this weiehty admi
nistrative machinery which is »being 
brought into operation. I would 
therefore request the hon. Minister 
that he should see to it that this 
machinery which is being brought 
into existence works more in a 
humane spirit and in a less legalistic 
spirit in the petty sense oi the word.
I would say that this Bill should 
iDecome law as soon as it can and I 
hope that it will bring some kind of 
relief to the refugees. Of course, it 
Is not the same kind of relief which 
Ihey have been demanding and l i k 
ing forward to for all this time. Still 
this is some relief and I 

-to the hon. Minister for the small 
mercy that he has shown to us m 
these difficult times, '

Sardar A. S. Saigal (Bilaspur): On 
a point of information. Sir,

^  ^  ^  ^  ^  ^  ^

Mr Chairman: The House has al
ready accepted the situation. It was 
said that the (hon. Minister will be 
called upon to reply at five minutes 
to 1 o’clock. The Bill will come again 
Taefore the House. Hon. Members 
will get an opportunity.

^  i f  WS

Mr. Ctaainnaii: Order, order. I
have already heard the hon. Member.
If the (hon. Member speaks in this 
strain and insists that he should be 
given an opportunity to speak be
cause he represents 6,000 refugees, 
there are many others who represent 
many more thousands.

Sardar A. S. Saigal: It is only in 
one district.

Mr. Chairman: It is not a question 
of this particular Member or that 
particular Member being allowed. 
Many hon. Members ihave taken part 
in the debate. It has already been 
settled that this BiU will be finished 
by 1*15. I am very sorry. The Bill 
has to be sent to the other House. 

^  ^  ^  ^  ^  ^  ^  
f  .....

Mr. Chairman: Order, order. I
will not allow the hon. Member to 
speak any further. Does he mean to 
say that the hon. Members who have 
already spoken had no right to speak?

Bardar A. S. Saigal: I do not say
that.

Mr. Chairman: What is the m*.tter, 
1 do not imderstand. If he insists
that he should have been given an 
opportunity, he means to say that 
those Members who have already 
been called upon to speak should not 
have been allowed to speak. It is 
an aspersion on the Chair,—an un
necessary aspersion.

Sardar A. S. Saigal: If you think so, 
Sir, I withdraw. That is not my im
pression.

Mr. Chairman: What is the point? 
Does he want that the debate should 
be prolonged? He is not for prolonga
tion of the debate. He cannot b.e
given any more time. The only thing 
that he can imply by his speech is that
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those Members who have already been 
called upon to speak, should not have 
been allowed to speak. .

That is the only implication.
Sardar A. S. Saigal: 1 did not say 

so.
Mr. Chairman: Order, order. "Kie 

hon. Member should have got the 
period of Debate decided when the 
Deputy-Speaker was here. The 
whole House accepted it. I cannot 
change it at this stage.

qnr f  ^  ^  ^
T ^ ^  ^  ^
^6\Ki ^  T5R ^  ^

JrqrJf 1

^  q p p  T O R T

H  hnr ^
^  f ,  ^  ^  HWgTt

fTTI  ̂ ^  ^ ^

W  ?3Rr  ̂ ^  ^  ^  ^
?IT ^  ^  ^  i f  J

? 5 R ^  ^ T F T r fT  ?TP?5 ^  f b l T  ^

in  ̂ ^  I
^  W" ^

^  51^2 < 3IT 7 l |

?IF1̂  1
^  T R ^  -'6-iYA m ^  T O F I T  ^

^  ^tV" ^  '3~9" ^
-H+H ^ <F*<!1 «T^

fcp \d ^
^  ^  ^  ^  ^  I a rv irk ’ 4

?PW  ^  ^  ?TR
t<sr> 1̂ T̂fT ^  ^
^  ^   ̂ ^  r̂r5T ^  ^

r̂m dT^-1 îTff ^  3n ?̂H r̂
^  ^ '3‘ R̂n̂d ^

infcT^ ^  ?iFi; ihf f  ^
r̂fer ^  ^ ^  ^

#  ^  ^  #  ?5P
9 7 n  ^ 4 d l  ^ 3 1 1  f ^ R l p i  

?T=rf ^  tel^ ^  ^  ^  ^
jjRiw ^ ^nn 3fer ^  ^  i

^  ^
crfew  ^  W^
5 W  ^  4 3 F T ?  f * T ? i ^

^  I ^ r fT f T ^ r  ^  ^  I ^  ^  ^ k N e

^ '»J</) ^  ^ T T ^ n r I ^  ? n r  « f t  ^

I

0̂ iR'> 4 Tf ̂  ^ R | T ? IT  t, f * P  

^  5t*T #  vmr ^o (^) j f
^  ^  ^  ^̂ TeT f̂ TRT
» F T r  #   ̂ ^  <fT

?rf^ air?^ ^  aift ^  
r ^  ^  i w  W  «IT fap ^  f s r V R f i

^ lE n H "  ^  ? n r T T  f r r

^  t«?><4l 'a«l«j<n, ^  ?rf ^  r ^
^ T5 nf ^  ? r r ^  «IT I ^ T fT

3 r ft  ^  ^  ?

f s F n d  ^  f * T ^

?rf r ^  J T F r i V ^  f r R S  ^  3 F ^  f
3if? \jH«ihl ? T r  i^ 3 iT ^ R r ^  n |  ^

^  ^  ? r q r ^  w  « it

r ^  if  ^  ^  5>R
ri| ^  ^ ^T2^ ^   ̂<i<̂i ^  I

^  ^  'd'^l iT  ̂ r̂a*
^  Hi*i<yi ^  3nf^?r ^ b r r  ^ i f i r ^  t

'd •̂ 1 ̂  ^M, T̂W m*ii ^
a r ^  f  3Tf? ? 5 R F t  M N r - ^

^  ^  ^  ^ ^  T̂fnr ^nw  #  i 
^  3̂rrf̂  f  ^  ^  ^
^  inra' arf? ? ^ r r  ^

^  T R -  ^  < n ^  q i  f̂TT̂ 4 
^  H  h R R T  ^ W  ^ P rhrr 3rt^ 5 T ^

vRfTTT, ^  « r r ^  j r * T  

^ara" ? T^  I

^  ^ iw  * 5 ^  ̂  ^ jsrqr #  i
s r f t  ^  ^ 4 i d  «iT ^  i
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^  ^  f  
^  ^  i ^ F R ) T  i ^ M N r  ^  

•qiT̂ cJ «n,
^  3nRT ^  ^  I ^
?f5R5i ^  f  ^

frrtj f W  
fTTT̂  W  ^
* T T  I ^  w ra- #  ^

^  ^  1 

^ r a f  ^  » r f?  c H N r " ^

ST ^  I

^  ^  ^  j f  ^  I

3 r n ^  ^  ^  ^  ^

ĥfFT ^ 3F^ ^  ^  ^ ^
?3 |n T T  i ^  ^  4 ^ ^ 4 » ' ^ ' 3 f F r  ^  ^  5ff 1

i ^ l A  ^  ^ 3 T T  «IT ^

^  if  ^  h p iim  T ^  M h nr
W ? I T  ^

’  « f t  ^  3 i m R R  ^

«iT  ir fe V  r < « f l '4 * i

3T^?m ^  ^  f  \ ̂  ^  iTmwrr 4^ 
^  ? n ^  's ii4 *'^  f s p T #

. ^  f  ^  c;i5rA ^  ihn
= g itfT 3  ^  ^  ^ 3 " ^  ^

^  ^  1 ^  ^

f  3 r i^  r R -  ^ 3 ^  ^  ^

f ^ i t ^  ^  ^nrirar ^  ’ f
W^ ^  ’Rtprt r̂f̂ TT
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5 F 7 r  ^  I V
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3TT̂  1 ^  ^  irhmFnrft
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^T rT T  \

j N  ^  ^  ^  ^  3 O T n f  ^
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-HIKr? ^  fsTTTT
^  ?HRT ’grtf^ ^  5T^
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5T  ̂ »FrW==5 ^  R̂*'fJ ^
3 lf ?  ^̂ *ii I
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Mr. Cfaairman: The question is
“That the Bill to provide lor 

the pbytaient of compensation and 
rehabilitation grants to displaced 

persons and for matters connected 
therewith, be referred to a Joint 
Committee of the Houses consist
ing of 51 members, 34 members 
from this House, namely, Shrimati 
Subhadra Joshi, Shri Gurmukh 
Singh Musaflr, Lala Achit Ram, 
i^andit Thakur Das Bhargava, Shri 
Hira Singh Chinaraia, Shri Naval 
Prabhakar, Shri Bibhuti Mishra, 
Shri Ramchandra Majhi, Dr. 
Pashupati Mandal, Shri Daulat 
Mai Bhandari, Shri Muhammed 
Khuda Bakash, Shri Rameshwar 
Sahu, Shri Khushi Ram Sharma, 
Shri Venkatesh Naryan Tivary, 
Shri Yeshwantrao Martandrao 
Mukne, Shri Raghubir Dayal 
Misra, Dr. Hari Mohan, 
Shri Ramraj Jajware, Shri 
Xrishna Chandra, Shri Shankar 
Rao Telkikar,Shri P. Kakkan, Shri 
T. R. Neswi, Shri K. G. Desh- 
mukh, Sardar Hukam Singh, Shri 
Pisupati Venkata Raghavaiah, Shri 
Nikunja Behari Chowdhury, Shri 
Bahadur Singh, Shri Jaswantraj 
Mehta, Shrimati Sucheta Kripa- 
lani, Shri Choitram Partabrai 
Gidwani, Sardar Lai Singh, Shri 
Hifzur Rahman, Shri Jagannath- 
rao Krishnarao Bhonsle, and Shri 
Ajit Prasad Jain, and 17 mem- 
Toers from the Council;

that in order to constitute a 
•sitting of the Joint Committee, 
the quorum shall be one-third of 
the total number of members of 
Joint Committee;

that the Committee shall make 
a report to this House by the last 
day of the first week of the next 
s*ession;

that in other respects, the Rules 
of Procedure of this House relat
ing to Parliamentary Commit
tees will apply with such varia
tions and modifications as the 
Speakar may make;
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that this House recommends to 
the Council that the Council do 
join the said Joint Committee and 
communicate to this House the 
names of members to be apppoint- 
ed by the Council to the Joint 
Committee.”

The motion was adopted

MEMBER SWORN 
Sardar Iqbal Singh (Fazilka-Sirsa)

Shri Ragfaavachari (Penukonda). 
May I in this connection rise on a point 
of almost a privilege? This is in res
pect of anoUier Member whose elec
tion has been declared. The matter 
has not yet been conmiunicated. This 
is in connection with the election of 
Shri Ashok Mehta w^o has been 
elected. You know that when a man 
is declared elected, he has the right 
to come-----

Mr. Chafrmaii: The notification
has been received. He is certainly 
welcome to come and take the oath.

Shri Eaghavachari: My point was
that as he was entitled to come and 
take the oath in the morning, he would 
have participated in the debate that 
was going on here. The rule provides 
that the Returning Officer shall 
forthwith send the communication to 
the Election Conunission and the 
appropriate authority. In this case, 
he must have communicated it to this 
House. Though the declaration was 
made three days ago, on the ground 
that two holidays intervened, it has 
been held up. In this case, they 
should have taken action forthwith 
and the question of holidays should 
not have come in the way. Why 
should they have taken so much 
time to communicate the information? 
The gazette notification is not neces
sary for this. Section 66 provides:

**When the counting of votes 
has been completed, the Return
ing Officer shall forthwith dec
lare the result of the election iu 
the manner provided by the Act 
or the rules made thereunder,”




